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INTHEHIGHcoURTFoRTHESTATEoFTELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

TUESDAY, THE TWENTY FOURTH DAY OF MARCH

TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 8533-QE2026

Between:

NSL FABRICATORS, Rep. by its Partner Mr. Subrahmanyam Chirravuri, S/o
C. Subbarao, Age. 61 Yebrs,-Ground Floor, Plot No. 805, B.N. Reddy Nagar,
Cherlapally, Hyderabad Medchal-Malkajgiri, Telangana- 500051

...PETITIONER
AND

1- The superintendent of central rax, KaprlcGST Range, Uppal Division
Secu ndera bad_CG ST Com m issio n b.atti, f.t* g; ;;2- The Assistant commissioner or centrar tri; u#;ibcsr Division^ Secunderabad CGSTCommiisionerate, Telanoana

i. +is ff lxfl:?li!', cenirii iil s d;;;;;ffifl; m issio nerare, reransa na

- ef F i n; ;; iil;ifl ' Ai Jif,i 3[';#,:,",'d3ta 
rril p il m e n t or ne,e n u 

"-rr,l 
inist,li

5' The Branch Manager, state B;;[ oi in-,i, cherrappry Branch, Hyderabad

...RESPONDENTS
Petition under Article 226 of the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may bepleased to issue an appropriate writ, order or direction, more particularly a writ ofCertiorari, calling for the records retating to the Form GST DRC_02 dated02'05'2024 and order-in-original dated 26.03.2024(Exhibit-p3) passed by the 1stRespondent for financial year 2018-19, whereby the rnput rax credit avaired bythe Petitioner for the period December 2olgto March 2olgwas disarowed byinvoking Section 16(4) of the CGST Act, 2017, andset aside the same in view ofthe subsequent insertion of section 16(5) of the cGsT Act, 2017 by theFinance(No. 2) Act, 2024, brought into force vide Notification No. 1 7t2024_Central Taxdated 27.09.2024, and consequenfly grant.



A NO: l: 2026

Petitif,nunderSectionl5,tCPCprayingthatinthecircumstancesstatedin

the affidavit filed in support of the petition, the High Court may be pleased to stay

theoperatiolofFormGSTDRc.oTdated02.05.2024andorder-in-originaldated

26.O3.2024 passed by the 1st Respondent'

Counsel for the Petitioner: S

Counsel for the ResPondent
RIJAI KISHAN SO LANKI
Nos.1 TO 3: SRI DOM INIC FERNANDES'

Senior Standing Counsel For CBrc

Counsel for the ResPondent No.4: SRI N.BHUJ ANGA RAO, DEPUTY

SOLICITOR GENERAL OF INDIA

Counsel for the ResPondent No'5: -

The Court made the following: ORDER
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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAI)

The Hon'ble The Chief Justice Sri Aparesh Kumar Sineh

and

The Hon'ble Sri J G.M.Mohiuddin

Writ Petition No.8533 of 2026

Dated: 24.03.2026

Betlveen:

NSL Fabricators,
Rep. by its Partner Mr. Subrahmanyam Chirravuri
S/o C.Subbarao, aged 6l years'
Ground floor, Plot No.805,
B.N.Ileddy Nagar, Cherlapally, Hyderabad
Medchal-Malkajgiri, Telangana - 500051.

...Petitioner

and

The Superintendent ofCentral Tax,
Kapra CGST Range, Uppal Division,
Secu nderabad CCST Com m issionerate,
Telangana and 4 others

...Respondents

Order:

Heard Mr. Jai Kishan Solanki, learned counsel appearing for the

petitioner and Mr. Dominic lrernandes, learned Senior Standing Counsel

fbr Central Board of lndirect Taxes and Customs (CBIC) appearing for

respondents No.l to 3.

2. 'fhe Writ Petition has been pref'erred against the Order-in-Original

dated 26.03.2024 along rvith sumrnary of order in Form GST DRC-07

dated 02.05.2024, passed under section 73 of the central Goods and
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Serv'ices Tax Act, 2017. for the tax period April. 2018 to March, 2019

imposinl; the tax, pcnalty and intcrest.

3. [,t:arned counsel lor the petitioner submits that respondent No.l has

passed the irnpugned order-in-original dated 26.03.2024 and the summary

of order in Form GST DRC-07 dated 02.05.2024, wirhout considering his

reply ano without assi-ening any reasons. The petitioner has approached

this Court alleging that it has come to know about the liability upon

issuance crf thc garnishee notice in Fonn GST DRC-13 on 05.02.2026 t'or

attachrnent of its bank account.

4. I-earned Senior Standing counsel f,or CBIC submits that the

petitioner rvas a[ liberty to prefer an appeal against the irnpugned Order-in-

original dated 26.03.2024 and the summary of order in F-onn GST

DRC-07 dated 02.05.2024 taking all the grounds as are available in larv

and on fac:s bcfbre the appellate authority in respect of the subject tax

period.

5. Uporr hearing learned counsel for the parties, without going into the

merits of th,: matter, rve grant liberty to the petitioner to prefer an appeal

within a period o[ two weeks with statutory pre-deposit and a delay

condonation application. The petitioner Imay take all such grounds in lar.v

and on facts in the metno of appeal as are available to it. Needless to say,

the appetlaie authority would consider the question of delay
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sytnpathetically taking into account the aforesaid facts and circumstances

and if he is satislied on the point of dclay, proceed to decide theappeal on

merits in accordance with law. During the period of two weeks within

which the petitioner has to frle the appeal, no coercive steps be taken

against the petitioner pursuant to the irnpugned garnishee notice.

6. 'l'ho Writ Petition is accordingly disposed of rvith the afbresaid

liberty. -['here 
shall be no order as to costs.

Miscellaneous applications pending, if any, shall stand closed.
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HIGH COURT

DATED::2410312026
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